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lN IH.E ' CENTrlAL Ai..MlN!siMilVE . IttlB~AL. . ALLAHABAu 

* * * 
Allahabad : oatect this 1st day ot septemoer 1 1997 

~iginal Application No.1061 of 1992 

qi stt; Varanasi 

Ct&\M :-

Han • bl e Mr. Justice ti. c. Saxena, v. c. 
Hoo•ble Mr. s. pas li\Jpta, A.M. 

union ot Inaia, through 
Engineer, Microwave Project, 
Varanasi. 

(By Sri Shishir Kumar, Advocate) 
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•••••• Applicant 

Versus 

1. swami Nath Cha uhan, 
Cf o sri N. c. I-anctey, 
C-323, Guru leg Bahaaur Nagar, 
Kare11, Allahabad. 

2. Presiaing Ufficer 
Central GOvernmen~ Industrial Tribunal, 
Kan,:ur. 

(Sf Sri A. N. .Panctey, AOvocate) 

• • • • • • Responctents 

0rlU ER(ural) 

W Hon ' ble Nu:. Justice B. C. Saxena, v. C. 

This UA is airected against the award passed 
• 

by the ~residing Ufficer, Central GOvernment Industrial 

Triounal, Kanpur. In view or the recent decision of 

the Hon '.ble supreme Court in the case ot K. P. Gupta Vs. 

ControJ.J.er ot .Printing ana stationery reported in A.il-t 

1996 s.c. 408, the matters arising out ot the order 

ot the awara of the Central Government Industrial 

Tribunal is not cognizable by this Tribunal. The 

UA is accordingly d1smissed. 
\ 
~ 



• 

' 

,. 

J 

• .. 

) 

• 

- 2 -

2. Nothing in this order, ho~ever, shall preclUde the 

applicant from seeking remea-'K Miall:ll'l& before the 

apprepriate legal t orum, if so advis~ in accordance 

wi th law. 
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Member ( A} Mf'"' 'P' { I) y,c_ 
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